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Applicant, a retired failway ernpl.ye 

has filed this Orj!inal Application under 

Section 19 of the A.T.Act,1985, for a direc-

tion to !tespondents to !rant him 2nd financial 

upradati.n loy implementing the Assured Car-

Pr.ressi.n(. 

Si. N9.288/! 

Th  

reulorised on 6.7.13ith effect from 

1.. 1O73) vide Itailway' s order No. SPN/CTC/E/ 

P,.AVTS/450 aric his n-rne ws L laced t Sl. 

112 unr Annexure-/1 by granting him pay 

scale of Rs.75-946/-. It is the case of the 

applicant that as per the rec.mmendati. 

the 5th Central Pay Commissien, the Mji 

f 	ilwas introiuced the A.C.P. Scheme t-: 

deal with promotions/.f genuine sta!nation 

cases faced iy its employees due to lack f 

adequate rrntional avenues; as 1E E. 

uner nnexure-i/2 dated 1.12.1099. 

aoplicant( who retired frarn service, havir 

rendered 28 yers 'f service,n 31.8.20 

did not !et the benefit under the A.C. 

Scheme; for wh1 	 itt.  

n 6. 5.2C2 wit 	 1 	 nt 

financial upradation under the A.C.P.Schern€; 

as he had already rendered more than 26 years 

f rejular service and to say him differential 

rrear dues t the upraded stage fr the 

rerid frrn 1.12.1999 to 31.8.21 and a1s 

to grant him differential arrears of pension, 

commutation value of pension, D.C.t.G. and 

leave salaries. He also suJmjttd 	reminder 
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uncJer nnexte/A-5 ah :hvinc r:eiv 	fl; 

resense, he hs mvec this. TrinI ir the 

resnt OIL. 

2 	n 	c Lv uriter the tesnents- 

1.ajlwtys he áisclsed as under vi'e Paras-7 

'...it is humly submittei that 
this p1icant retired from iailway 
service on 31.8,2GI1 until which 
date, n 	ministratiVe ecisi.n 
h.d ken taken an the imlernentatin 

f Annexure-i/2 te the O.A. Sub-
sequently, when an dniinistratiVe 
äecisien ws also taken, cXl t i*se 
staff who are on rl1 were first - 
cansiti;E-red ley the screening cermU- 
ttee fr aéjuin 	 1 their SUjta)1i- 
t on the basis Of availaJsle recrs. 
As this applicant ha been retireá, 
his service sheet hs already been 
sent to the Sr.L'N/ast Ceast 

ilway/Khura Road ané in the 
a)Seflce of the service sheet, no 
frmal verificatiens ceuld be ma'e 
n the claim mf this applicant for 
C2 benefit.. Hewever, on collec-

tien of the Service sheet frem the 
3r.LM's office/Khura Ma, the 
sime iill be put up hefare the 
screening cernrnittee for ACP ]enefit, 
fr adjudginio the suita)ility and 
this applicant will e called fr 
.appearing in the screeniri.Ø cemm'31ILtee 
and the said cirnmittee will 6ecOle 
the applicant's eliibil1ty/ 	. 
entitlement f@r the 2nd ACP benefit. 
for drawing arrear of the ACP 
benefit, if he is etherwise feund 
suitaile for the ACP benefit, 
it will require minimum .f 6 rn•nths 
t I me. 

Thus, in the facts and circum-
stances of the case, it is hurriJly 
smitted that siy meriths time may 
e allowed for examinin! the Case 

of this applicant and for drawal of 
arrears of iC benefits in favsur 
f the applicant'1. 

In v±w of the ave statement f the 

z.espnents,as rrae in the cunter, there 

remains flething more to be adjudicated y this 

Trilsunal. Therefore, this O.A. is dispesed f 

with directieri to aesp.nents to !rant A.C.P. 
1- 

eenefits t9 the alicaflt within 	 ef 

I 
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120 days from the i6jite f receipt of cies 

I 	 this or6er. No c,sts. 
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